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Repeatedly time has been granted to the Respondent to comply with the earlier
order in respect of filing of reply to CA Nos. 64/PB/2016 and 65/PB/2016.

2z Learned counsel for the non-applicant has requested for four months time for
filing reply to the applications which is unreasonably long. However, we grant two
weeks time to file reply as the time for filing of reply within four months or two months
is highly unreasonable in view of the provision made in S. 422 of the Companies Act,
2013. It shall be treated as last opportunity and if the reply is not filed within two
weeks, the question of imposing cost shall be considered.
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